
ANNEXURE-I 

PHOTOGRAPHS SHOWING JOINT COMMITTEE INSPECTION, WATER & SOIL  

SAMPLES COLLECTION ON 08.12.2021 

  
 

Collection of borewell water sample at Irrigation 

land (Coconut farm)at the backside of vermin 

compost 

 

 

Collection of water sample  at Treated effluent 

pumping tank near vermin compost area 

  

Collection of sediment soil sample at Irrigation 

land by using fresh water  near vermin compost 

Collection of sediment soil sample at Irrigation 

land (Coconut farm) backside of vermin compost 

 



 

 

  

 

Collection of open well water sample  at  

Mr.Pettaiyan Thottam 

 

 

Collection of soil sample at Mr.Somanur Gownder 

Thottam (Borewell water using for irrigation) 

  

Collection of soil sample at Previously  bottom 

ash stored area near stand by Boiler 44 T/Hr 

Collection of soil sample at Previously ETP sludge 

stored area 

 

 



  

 

Collection of soil sample at Mr.Duraisamy Thottam 

 

Collection of soil sample at Mr.Ashok Raj Kumar 

Thottam, S/o. Easwara Gownder 

 

  

Collection of surface water sample at  

Kumachiparai Odai Near Mr.Duraisamy Thottam, 

Collection of sediment soil sample at  

Kumachiparai Odai Near Mr.Duraisamy Thottam, 

 

 

 



  

 

Collection of soil sample at Mud road in-between 

Kumachiparai Odai and Mr.Duraisamy Thottam 

 

 

Joint Committee inspection at  Kumachiparai Odai 

Near approach road of M/s. ITC LTD Unit 

  
 

Collection of open well water sample at 

Mr.Duraisamy Thottam 

 

Collection of ETP inlet water sample in M/s. ITC 

Limited 

 

 



  

Collection of ETP outlet water sample in M/s. ITC 

Limited 

 

Collection of surface water sample at Kumachiparai 

Odai, Near approach road of M/s. ITC LTD Unit 

 
 

 

Joint Committee inspection in M/s. ITC Limited 

Collection of Bhavani River water sample at 

Sirumugai water pumping station at Koothamandi 

pirivu 

 

 



 
 

 

Joint Committee inspection at Sirumugai water pumping station at Koothamandi pirivu 

  

 

Joint Committee inspection at Mettupalayam Municipality STP site 

 

 

 



 

 
 

 

Erection of Electrical Panel Board at Mettupalayam Municipality STP site 

  

 

Joint Committee inspection at Mettupalayam Municipality STP site 

 

 



  

Collection of Bhavani River water sample at 

Badrakaliamman Koil 

Collection of Bhavani River water sample 

Near Subramaniyar Koil in Sirumugai 

  
 

Collection of Bhavani River water sample at V.O.C 

Street, Ward No.5 (After confluence of Srirengarayan 

Odai) 

 

Collection of Bhavani River water sample at 

Arulmigu Sithi Vinayagar Temple in 

Alangombu 

 



 
 

 

Collection of Bhavani River water sample Near 

Kavundampalayam Scheme water pump house 

 

Collection of Bhavani River water sample Near  

Samanna Water Tank & Mettupalayam 

Municipality Water Pumping station 

 

  
 

Collection of Bhavani River water sample Near Mr. Kittu’s Thottam, Vilamarathur 

 



  

STP civil works in M/s. Government Hospital, 

Mettupalayam 

 

Inspection at M/s. Government Hospital, 

Mettupalayam 

 
 

 

Joint Committee inspection at Mettupalayam Municipality STP site 



  
 

Joint Committee Inspection at M/s. Government 

Hospital, Mettupalayam 

 

 

STP civil works completed in M/s. Government 

Hospital, Mettupalayam 

  
 

STP civil works  completed in M/s. Government 

Hospital, Mettupalayam 

 

STP civil works completed in M/s. Government 

Hospital, Mettupalayam 



PHOTOGRAPHS SHOWS WATER & SOIL  SAMPLES COLLECTION ON 30.09.2021 

  
 

Collection of sediment soil sample at  

Kumachiparai Odai Near Mr.Duraisamy Thottam 

 

 

Collection of soil sample at Mud road in-between 

Kumachiparai Odai and Mr.Duraisamy Thottam 

 
 

Collection of Bhavani River water sample at 

V.O.C Street, Ward No.5 (After confluence of 

Srirengarayan Odai) 

Collection of Bhavani River water sample at 

Arulmigu Sithi Vinayagar Temple in Alangombu 



  
 

Collection of sediment soil sample at Irrigation 

land (Coconut farm) backside of vermin compost 

 

 

Collection of soil sample at Mr.Ashok Raj Kumar 

Thottam, S/o. Easwara Gownder 

  
 

Collection of Bhavani River water sample Near 

Mr. Kittu’s Thottam, Vilamarathur 

 

Collection of Bhavani River water sample Near 

Backside of Subramaniayar Temple 

(After confluence of Uppupallam Odai)) 



  
 

Collection of Bhavani River water sample Near 

Kavundampalayam Scheme water pump house 

 

 

Collection of Bhavani River water sample Near Mr. 

Kittu’s Thottam, Vilamarathur 

  
 

Collection of Bhavani River water sample at 

Arulmigu Sithi Vinayagar Temple in Alangombu 

 

Collection of Bhavani River water sample at V.O.C 

Street, Ward No.5 (After confluence of 

Srirengarayan Odai) 



  
 

Collection of Bhavani River water sample at 

V.O.C Street, Ward No.5 (After confluence of 

Srirengarayan Odai) 

 

 

Collection of Bhavani River water sample at 

Arulmigu Sithi Vinayagar Temple in Alangombu 

  
 

Collection of Bhavani River water sample at 

V.O.C Street, Ward No.5 (After confluence of 

Srirengarayan Odai) 

 

Collection of Bhavani River water sample at 

Arulmigu Sithi Vinayagar Temple in Alangombu 
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Item No.9 to 12: 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 
(Through Video Conference) 

 
 

Original Application No. 10 of 2017 (SZ) 
With 

Original Application No. 18 of 2017 (SZ) 
With 

Original Application No. 58 of 2017 (SZ) 
With 

Original Application No. 105 of 2017 (SZ) 
 

 
IN THE MATTER OF: 

 
Suo Motu Proceedings initiated based on the  
news item Published in “The Times of India”  
Chennai  - Edition  dated 20.01.2017 on  
the caption  “Bhavani river water unfit  
for consumption” and  “Waste from Mettupalayam  
Government Hospital ends up in Bhavani River”  

... Applicant(s) 
Versus 

The Chief Secretary, 
Government of Tami Nadu, 
Secretariat, Chennai and others.            

...Respondent(s)  
With 

M. Gobineelan S/o. P.P. Mani, 
No.5/1 – I, Rest House Road, 
Sirumugai, Coimbatore – 641 302. 
             ... Applicant(s) 

Versus 
The Secretary to the Government, 
Department of Environment and Forest, 
Government of Tamil Nadu, 
Secretariat, Fort St. George, 
Chennai and others.          ...Respondent(s) 

With 
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T.T. Rangasamy,  
President, 
Bhavaani Nadhineer Matrum Nilathadi Neer 
Paadhuhaappuk Kuzhu, 
(Bhavani River Water and Ground Water Protection Committee) 
Uma Sankar Nilaiyam, L.S. Puram, 
Mettuppalayam – 641 301.           

...Applicant(s) 
Versus 

 

State Government of Tamil Nadu 

Through its Chief Secretary, 

Government of Tamil Nadu, 

Fort St. George, Chennai and Ors.  

           ... Respondent(s)  
With 

 
D. Satheesh Kumar 
No.2/17, Ramasamy Pillai Street-3, 
Mahadevapuram, 
Mettupalayam. 

    ...Applicant(s) 
Versus 

State Government of Tamil Nadu 

Rep. by its Chief Secretary, 

Fort St. George, 

Secretariat, Chennai and Ors.  

                                                ... Respondent(s)  
 
 
Date of hearing: 09.09.2021. 
 
 
CORAM:      

HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER 

HON’BLE Dr. K. SATYAGOPAL, EXPERT MEMBER 
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O.A. No. 10/2017: 
 
For Applicant(s):         Suo Motu by Court. 
 
For Respondent(s):  Dr. D. Shanmuganathan for R1 to R7, R11, R12. 
     Mr. Arokiaraj for R8. 
     Mr. S. Sai Sathya Jith for R9 & R10.  
     Mr. B. Anand for R13. 
     Mr. P. Srinivas through 
     Mr. N.K. Ponraj for R14. 
O.A. No.18/2017: 
 
For Applicant(s):         None. 
 
For Respondent(s):  Dr. D. Shanmuganathan for R1, R2, R5, R6, R8, R9. 

Mr. S. Sai Sathya Jith for R3, R4.  
Mr. B. Anand for R7. 

 
O.A. No.58/2017:  
For Applicant(s):         Mr. R. Natarajan. 
 
For Respondent(s):  Dr. D. Shanmuganathan for R1 to R4, R7, R8. 
     Mr. B. Anand for R9. 
     Mr. S. Sai Sathya Jith for R6.  

 
O.A. No.105/2017: 
For Applicant(s):     None.  

 
For Respondent(s):  Dr. D. Shanmuganathan for R1 to R4, R7. 
     Mr. S. Sai Satha Jith for R6.  

Mr. Arokiaraj for R8. 
 

 

O R D E R 

 

1. As per order dated 15.07.2021, this Tribunal had considered the further 

report submitted by the Joint Committee signed by one of the members 
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on 01.07.2021, e-filed on 06.07.2021 and the same was extracted in Para 4 

of the order and then, passed the following order:- 

 “6. The applicant in O.A. No. 58 of 2017 had filed written 

submissions in the form of objections to the joint committee report. 

The applicant had mentioned that apart from the sewage and 

garbage dumping etc., in the drain which ultimately reaches the 

River Bhavani as one of the reasons for polluting the water, there are 

other sources of pollutants as pointed out in the earlier objections. 

They have a raised a specific issue that the trade effluents released 

from ITC also mixes with the Bhavani River and they have also 

mentioned that there are three major pollution sources / points 

above this intake-well, (1) the confluence point of Periapallam where 

polluted water caused by the ITC mixes with the Bhavani River (II) 

Saradha Terry Products and (III) the confluence point of Kallaru 

River and all these water reaches the Bhavani River which will 

ultimately polluted the river water. Unless these issues are also 

addressed, it may not be possible to resolve the entire issue in a 

scientific manner.  

7. They have also mentioned in the written submissions that 

the committee has not properly understood the points that have been 

raised by them in the earlier objection and that also will have to be 

revisited. So under such circumstances, we direct the joint 

committee to inspect the area mentioned in the written submissions 

submitted in the applicant in O.A. No. 58 of 2017 and consider 

those objections and after inspecting the areas and Industries to 

ascertain as to whether the ETP and other trade effluents 

mechanisms provided are efficiently functioning and whether there 

is any possibility of illegal discharge of untreated trade effluents into 

any of the drains or the water body directly in a clandestine manner 

so as to affect the water quality and also take the water samples from 

those points as well, to ascertain as to whether there is any 

possibility of pollution being caused due to illegal discharge of trade 

effluents and if there is any contamination caused then they are 
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directed to find out the source and provide remediation required for 

that purpose.  

8. They are also directed to consider the Research study on 

Pollution conducted by the Directorate of Natural Resources 

Management of Tamil Nadu Agricultural University, which was 

given to the Tamil Nadu Pollution Control Board on 31.03.2016 

and consider whether the recommendations if any made by the 

committee in that case and the directions given by the Tamil Nadu 

Pollution Control Board pursuant to the same have been strictly 

implemented and if not, what is the gap and what is the nature of 

action taken by the Tamil Nadu Pollution Control Board in this 

regard.  

9. The committee is also directed to ascertain as to whether 

the industries mentioned in the written submissions filed by the 

applicant, dated 30.06.2021 are treating the effluents generated by 

them in a scientific manner and what is the quantity of the effluents 

generated, how it is treated and the treated water is being used by 

them and whether that treated water if any, used for irrigation is fit 

for irrigation as such and if not, what are the remediation measures 

to be taken to rectify the same and whether the inlet and outlet 

discharges from the treatment plants are meeting the norms and if 

not what is the remedial measures to be taken by them and if there is 

any violation found, what is the action taken by them. All the above 

aspects will have to be incorporated in the report to be filed by them.  

10.The applicant is directed to submit a copy of the written 

submissions filed by them which was considered by this Tribunal 

today to the members of the committee within a week, so as to enable 

them to comply with the direction.  

11.The committee, the Health Department and also to the 

Mettupalayam Municipality are directed to submit their further 

progress report regarding the compliance of the recommendations 

made by the joint committee earlier.  

12.The Tamil Nadu Pollution Control Board is also directed 

to file an independent report regarding the further action taken 

reports for the past as well as the continuing violations that are 
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being committed by the officials who are not complying with the 

Bio-Medical Waste Management Rules, 2016 and Solid Waste 

Management Rules , 2016 which also indirectly causes pollution to 

the Bhavani River and that also will have to be addressed while 

considering these aspects.  

13.The learned counsel appearing for the State of Tamil 

Nadu State Department submitted that the Director of Health 

Department wanted to file a detailed compliance report for the 

recommendations of the committee. Since he is not a party to the 

proceedings, they may be permitted to file the counter.  

14.It may be mentioned here that since the District 

Collector is a party to the proceedings and he can file an 

independent report after collecting all the details from the concerned 

Government Departments regarding the action taken to abate such 

violations if they so desire.  

15.The committee as well as the respective Departments are 

directed to file their further independent reports as directed by this 

Tribunal on or before 09.09.2021 by e-filing in the form of 

searchable PDF/OCR Support PDF and not in the form of Image 

PDF along with necessary hard copies to be produced as per rules.  

16.The Registry is directed to communicate this order to the 

members of the committee, official respondents, Tamil Nadu 

Pollution Control Board including the Chief Secretary, State of 

Tamil Nadu, Principal Secretaries of Health Department and Local 

Bodies by e-mail immediately for their information and compliance.” 

 
2. The Mettuppalayam Municipality has filed a report dated 03.09.2021, e-

filed on 07.09.2021 and received on the same day which reads as 

follows:- 

 

 



 

Page 7 of 31 
 

 



 

Page 8 of 31 
 

 



 

Page 9 of 31 
 

 

 

 

3. The Joint committee has filed a report dated 07.09.2021, e-filed on 

08.09.2021 and received today (i.e. 09.09.2021) which reads as follows:- 
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4. Considering the report, it is seen that Coonoor Municipality is also 

contributing some pollution to Kallaru River, which ultimately joins 

Bhavani River.  The Mettupalayam Municipality and Coonoor 

Municipality have not made as a party to the Suo Motu proceeding 

initiated by this Tribunal.  Further, the Government Hospital, 

Mettupalayam is also contributing pollution, as they are not properly 

treating the sewage and other effluents generated within the hospital 

and they are not implementing the Bio Medical Waste Management 

Rules, 2016 as well, which results in discharge of untreated effluents 

into the drain which ultimately reaches the Bhavani River.   

5. So, we feel that it is necessary to implead the Principal Secretary for 

Health and Family Welfare, Government Hospital, Mettupalayam, 

Mettupalayam Municipality and Coonoor Municipality are necessary 

parties to the proceeding.  So, they are impleaded as additional 

respondents 11 to 14 in O.A. No. 10 of 2017 (SZ) respectively Suo Motu 

by this Tribunal.  The Office is directed to carry out the amendment in 

the cause title.  Mr. B. Anand proposed to appear for Mettupalayam 

Municipality. Mr. N.K. Ponraj represented Mr. P. Srinivas, counsel for 
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the Coonoor Municipality. Dr. D. Shanmuganathan standing counsel 

represented the Principal Secretary for Health and Family Welfare and 

Government Hospital, Mettupalayam.  So, service is complete. 

6. The Registry is directed to communicate this order along with the 

report submitted and the gist of the Suo Motu proceedings and copy of 

the newspaper report to the newly added respondents viz., respondent 

11 to 14.  

7. It is seen from the report submitted by the Joint Committee that study 

conducted by the Director of Natural Resources Management, Tamil 

Nadu Agricultural University found that the water samples analysed 

are unfit for human and domestic consumption and for agricultural 

purpose.  They also noticed higher pH in soil samples which can lead to 

reduction in crop fields by above 50%.  However, the Joint Committee 

relied on the subsequent report filed by the Tamil Nadu Agricultural 

University, whom the industry had engaged for making study to 

suggest the remedial measures to resolve the issue.  The Joint 

Committee has only relied on the latest report and observed that there 

is no pollution.  Ideally, the Pollution Control Board itself should have 

conducted the study and filed a report.  In respect of M/s. Sharadha 

Terry Products Ltd., it is seen that 419 Tonnes of chemical sludge is still 

remaining in the closed shed and they have also stored hazardous 

waste mixed salt of 4,311 Tonnes which was generated from Agitated 
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Thin Film Drier (ATFD) during its process.  The Tamil Nadu Pollution 

Control Board has to clarify as to whether this is within limit as per the 

consent granted and if not, what is the action taken by them.  The result 

of effluent samples taken by the Pollution Control Board reveals very 

high TDS as well as Chloride and there is no observation made 

regarding the reason and source of such pollution of high quantity in 

the report filed by the Tamil Nadu Pollution Control Board.  

8. They have not mentioned as to whether the hazardous waste and 

sludge kept in the industrial premises is within the permissible limit 

and also within the permissible time as provided under the respective 

rules and if not, what is the nature of action taken by the State Pollution 

Control Board in this regard. 

9. The committee is directed to get an independent report regarding the 

soil sample and water sample within the factory premises where the 

treated effluent is being discharged and the nearby agricultural fields 

and if it is found to be contaminated and not fit for agricultural 

purpose, then suggest the remedial measures to be taken, apart from 

assessing environmental compensation for damage caused to the 

environment. 

10. The learned counsel appearing for the applicant in O.A. No.58/2017 

submitted that the objection raised by the applicant in Para 3 of his 
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written submission dated 30.06.2021, e-filed on 02.07.2021 has not been 

considered by the joint committee. 

11. So, the committee is directed to answer that aspect as well, so that, 

consideration of that aspect also can be considered by the Tribunal 

while hearing the matter at the time of final hearing. 

12. The learned counsel appearing for the Pollution Control Board as well 

as State Department submitted that the Hospital authorities have 

obtained necessary sanction for providing STP within the premises of 

the hospital and they have undertaken that they will be able to 

complete the process and make the STP functional by end of 

November-2021. 

13. It is not mentioned in the report as to whether the Government 

Hospital, Mettupalayam is complying with the provisions of the Solid 

Waste Management Rules, 2016 as well as Bio Medical Waste 

Management Rules, 2016 and what are all the steps taken by them in 

this regard and whether the steps taken by them are sufficient to meet 

the situation and if not, what is the further action taken by the Pollution 

Control Board in this regard against the hospital authorities. 

14. The learned counsel appearing for the State Department submitted that 

as regards the Bio Medical Waste Management Rules, 2016 is 

concerned, they are complying with the same and they engaged some 
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agency for collection and disposal of the biomedical waste generated 

within the hospital premises. 

15. The learned counsel appearing for the State Department also submitted 

that necessary consent for establishment of the STP has been granted 

and the hospital authorities are undertaking the construction work.  

16. The Tamil Nadu Pollution Control Board is also directed to take 

samples of the water before 30th September, 2021 to ascertain as to 

whether there was any improvement in the water quality on account of 

steps taken by the municipalities, Government Hospital, Mettupalayam 

and also the industry in this regard. 

17. The Pollution Control Board is at liberty to engage any other 

independent agency other than the Tamil Nadu Agricultural University 

who has been engaged by the industry as their consultant to get 

assistance in this regard.   

18. So, they are directed to file status report regarding the implementation 

of the Solid Waste Management Rules, 2016 and Bio Medical Waste 

Management Rules, 2016 in the Government Hospital, Mettuapalaym, 

as several violations have been alleged in the earlier report submitted 

by the Joint Committee. 

19. They are directed to submit the above reports to this Tribunal on or 

before 23.11.2021 by e-filing in the form of Searchable PDF/OCR 
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Supportable PDF and not in the form of Image PDF along with 

necessary hardcopies to be produced as per Rules. 

20. The Registry is directed to communicate this order to the members of 

the committee, official respondents, Tamil Nadu Pollution Control 

Board and also to the newly impleaded additional respondents 11 to 14 

by e-mail immediately for their information and also for compliance of 

the direction. 

21. For consideration of further report, post on 23.11.2021.  

 
 
Sd/- 

.....................................J.M. 
(Justice K. Ramakrishnan) 

 
 
Sd/- 

.................................E.M. 
 (Dr. K. Satyagopal) 

O.A. No.10, 18, 58 & 105/2017, 
09th September, 2021.  Mn. 



 

[1] 
 

Item No. 5 to 8: 

 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 
 

(Through Video Conference) 

 

 

Original Application No. 10 of 2017 (SZ) 

With 

Original Application No. 18 of 2017 (SZ) 

With 

Original Application No. 58 of 2017 (SZ) 

With 

Original Application No. 105 of 2017 (SZ) 

 

 

IN THE MATTER OF: 

 

Suo Motu Proceedings initiated based on the  

news item Published in “The Times of India”  

Chennai  - Edition  dated 20.01.2017 on  

the caption  “Bhavani river water unfit  

for consumption” and  “Waste from Mettupalayam  

Government Hospital ends up in Bhavani River”  

... Applicant(s) 

Versus 

The Chief Secretary, 

Government of Tami Nadu, 

Secretariat, Chennai and others.            

...Respondent(s)  

With 
M. Gobineelan S/o. P.P. Mani, 

No.5/1 – I, Rest House Road, 

Sirumugai, Coimbatore – 641 302. 

             ... Applicant(s) 

Versus 

The Secretary to the Government, 

Department of Environment and Forest, 

Government of Tamil Nadu, 

Secretariat, Fort St. George, 

Chennai and others.          ...Respondent(s) 

With 



 

[2] 
 

T.T. Rangasamy,  

President, 

Bhavaani Nadhineer Matrum Nilathadi Neer 

Paadhuhaappuk Kuzhu, 

(Bhavani River Water and Ground Water Protection Committee) 

Uma Sankar Nilaiyam, L.S. Puram, 

Mettuppalayam – 641 301.           

...Applicant(s) 

Versus 

State Government of Tamil Nadu 

Through its Chief Secretary, 

Government of Tamil Nadu, 

Fort St. George, Chennai and Ors.  

           ... Respondent(s)  

With 

 

D. Satheesh Kumar 

No.2/17, Ramasamy Pillai Street-3, 

Mahadevapuram, 

Mettupalayam. 

    ...Applicant(s) 

Versus 

State Government of Tamil Nadu 

Rep. by its Chief Secretary, 

Fort St. George, 

Secretariat, Chennai and Ors.  

                                                ... Respondent(s)  
 

 

Date of hearing: 23.11.2021. 

 

CORAM:      

HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER 

HON’BLE MR.DR.K. SATYAGOPAL, EXPERT MEMBER 

 

O.A. No. 10/2017: 

 

For Applicant(s):         Suo Motu by Court. 

 



 

[3] 
 

For Respondent(s):   Dr. D. Shanmuganathan for R1 to R7. 

     Mrs. Vivekha Pon represented 

Mr. S. Sai Sathya Jith for R9 & R10.  

O.A. No.18/2017: 

 

For Applicant(s):         None. 

 

For Respondent(s):   Dr. D. Shanmuganathan for R1, R2, R5,  

R6, R8, R9. 

Mrs. Vivekha Pon represented 

Mr. S. Sai Sathya Jith for R3 & R4.  

 

 

O.A. No.58/2017:  

 

For Applicant(s):         Sri. R. Natarajan. 

 

For Respondent(s):   Dr. D. Shanmuganathan  for R1 to R4 & R7, 

     Mrs. Vivekha Pon represented 

Mr. S. Sai Sathya Jith for R6  

  

       

O.A. No.105/2017: 

For Applicant(s):     None.  

 

For Respondent(s):   Dr. D. Shanmuganathan  for R1 to R4, R7. 

     Mrs. Vivekha Pon represented 

Mr. S. Sai Sathya Jith for R6  

 

O R D E R 

 

1. As per order dated 09.09.2021, this Tribunal had considered the earlier 

order passed on 15.07.2021 which was extracted in Para (1) of the 

order and then also considered the Joint Committee report dated 

07.09.2021, e-filed on 08.09.2021 which was extracted in Para (3) of 

the order and also considered the report submitted by the 

Mettupalayam Municipality/13
th

 respondent dated 03.09.2021, e-filed 



 

[4] 
 

on 07.09.2021 which was extracted in Para (2) of the order and then 

passed the following order:- 



 

[5] 
 



 

[6] 
 



 

[7] 
 



 

[8] 
 

2. The case was posted to today for consideration of further reports. 

 

3. The Chief Medical Officer, Government Hospital, Mettupalayam, 

Coimbatore has filed a report dated Nil, signed on 20.11.2021, e-filed 

and received today (23.11.2021) which reads as follows:- 



 

[9] 
 

 



 

[10] 
 

 



 

[11] 
 

 



 

[12] 
 

 



 

[13] 
 

 

   

4. It is mentioned in the report that probable completion of establishment 

of Sewage Treatment Plant (STP) will be 15.12.2021. 

5. The learned counsel appearing for Tamil Nadu Pollution Control 

Board (TNPCB) submitted that the water samples were taken during 

September 2021 which is sent for analysis and they had proposed to 

conduct the inspection during November, but due to heavy rain they 



 

[14] 
 

could not conduct the inspection.   Now they proposed to conduct the 

inspection on 7 and 8
th
 of December 2021, so they wanted some time 

for filing the report. 

6. Considering the circumstances, we feel that some time can be granted 

to the committee to submit the report and they are  directed to submit 

the report to this Tribunal on or before 23.12.2021 by e-filing in the 

form of searchable PDF/OCR Support PDF and not in the form of 

Image PDF along with necessary hard copies to be produced as per 

rules. 

7. The committee is directed to answer all the issues raised by this 

Tribunal in the order dated 09.09.2021 while submitting the report.  

8. The Registry is directed to communicate this order to the members of 

the committee, official respondents through e-mail immediately for 

their information and for compliance of the direction. 

9. For consideration of further reports, post on 23.12.2021. 

  

....................................J.M. 

(Justice K. Ramakrishnan) 

 

Sd/-- 

 

.................................E.M. 

 (Dr. K. Satyagopal) 

O.A. No.10, 18, 58 & 105/2017, 

23.11.2021. Sr. 



Micro Cotton
Cralung Cnmlo.t stnce 1932
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17.12.2021

The District Environmental Engineer,

Tamilnadu Pollution Control Board,

No.5, Ramaswamy Nagar,

Kavundampalayam (Po)

Coimbatore 641 030

Sub. ETP sludge dispose to Ultratec Cements, Ariyalur.

Respected Madam,

We refer to the above subject, we wish to furnish the below details for your kind

reference and records

(1) We have made agreement with M/S Ultratec Cements ,Ariyalur towards Etp

sludge disposal and co processing on 28.6.2019

(2) Rs.2,33,000.00 was paid as on advance as co processing fee for 250 Tons

ETP sludge on 02.11.2020

(3) We have disposed 142.86 Tons of sludge to M/S/ Ultratec Cements till today

and the last dispatch was on 18 15 12021 worth of Rs.1,34,841.00 as

coprocessing fee .

(4) Balance amount of Rs.1,01,159.00 for 107.14 Tons is pending with M/s

.Ultratec Cements.

(5) We have been discussing continuously with G.M. of M/S Ultratec Cements,

to resume dispatch of Etp sludge, and below are ihe reasons received from

M/S.Ultratec Cements for delay in accepting ETP sludge for co processing

(a) Due to Covid lock down"

(b) Due to technical issue in Kilns (while Co processing)

(c) Due to heavy rainfall in this monsoon.

With repeated follow up with M/S. Ultratec ,Cements ,we have been instructed to

send 5 kgs of dry sludge (moisture content 5%) to M/S. Ultratec Cements to study

the suitability in lab and the same was send on 1511212021for evaluation .

M/s.Ultratec cements will give reply by next week for the resumption of transportation

of sludge .



SHARADHA TER,RY PRODUCTS PRIVATE LIMITED
Badrakatiamman Koit Road, Nettithurai (PO), Mettupatayam, Coimbatore-641 305,Tamit Nadu,lndia

Emait: sharadha@microcotton.com. URL: www.microcotton,com, Ph :73587 09901-09,

Cl N : U17115T21992PTC005799, GSTIN : 53MDCS0657HLZJ
MicroCotton

CEning CdnIdt since 1932

(6) We sincerely hope with M/S.Ultratec Cements cooperation ,we assure you to
complete the disposal of Etp sludge on or before 31't of Decemb er 2021 .

Thanking you,

Yours sincerely,

FOR ^q{ARAOn4r/ennv pRoDucTS pRrvATE L|MITED

i{b' {
M.BASKARAN

GENERAL MANAGER OPERATIONS

















REPORT OF THE COMMISSIONER, METTUPALAYAM MUNICIPALITY DATED 

03.09.2021 IN THE MATTER OF O. A. NO.10, 18, 58 AND 105 OF 2017 SUBMITTED 

BEFORE THE HONOURABLE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE, 

CHENNAI, AS PER THE ORDER  

The Municipality as well as the Health Department are also directed to submit their 

independent response regarding the steps to be taken by them for mitigating this issue 

as directed by the committee and also show cause why the compensation cannot be 

imposed and performance guarantee should not be imposed against them for non-

compliance of the directions within the time frame fixed by the committee before the 

next hearing date. For consideration of further report and status report to be filed by the 

parties, post on 23.12.2021  

In compliance of short term and long term measures in Mettupalayam Municipality we 

submitted as below.  

Action taken for long term measures. 

Under Ground Sewerage System (UGSS) and collection wells were under progress. 

Around 98% of the Sewerage Treatment Plant (STP) construction is nearing 

completion. It was informed that due to North East Monsoon and  pandemic COVID-19 

situation, the construction work was comparatively slow.  The Construction of Inlet 

chamber, Sequential Batch Reactors and Chlorine Contact Tank are completed and 

Construction of Blower building, administrative building and centrifuge building were 

under progress. It was informed that by the end of March 31, 2022 the construction & 

operation of the STP will be completed. The overall progress of the UGSS scheme is 

88.50%.  The status report of construction of UGSS and STP is given in the table below: 

1  Name of Scheme 
 
Name of the Division 
Name of the Executive Engineer  
Mobile No 

Under Ground Sewerage Scheme to METTUPALAYAM 
Municipality inCoimbatore District.  

Sewerage Division, Kuniyamuthur.  
Er. J.K. Annadurai ,B.E. MBA,                           
9360236553                                                         

Beneficiary  Mettupalayam Municipality  
Population and Requirement  Population Benefited (in Lakh)   

Present (2017)  Inter (2032)  Ultimate 
(2047)  

  

0.715  0.773  0.836    
2  Administrative Sanction  G.O.(D) No.389 /MA&WS (MA3) dept / dt.09.09.2016 - Rs. 

91.70 crores to install and Rs. 97.50 lakhs to maintain 
annually.  

3  Technical Sanction  CE/CBE No: 11/2016-17 dt.24.02.2017  for  Rs.91.70 crore  
4  Date of Work Order  1.Package -I :CE / TWAD Board /  Coimbatore : Work order 

No. F. UGSS to MTP  Mpty Package -I / SDO 
(T1)/CE/CBE/2018 / Dt : 09.04.2018.  
2.Package -II: CE / TWAD Board /  Coimbatore : Work order 
No. F. UGSS to MTP  Mpty Package -I / SDO 
(T1)/CE/CBE/2018 / Dt : 09.04.2018.  
3. Package-III: CE/TYWAD/Cbe Work order no. F.UGSS to 
MTP Mpty package III/SDO(T1)/CE/Cbe/2018/dt.16.8.18  



5  Agreement No /date/ Value & 
Period  

1.Pac -I :Agt No CE/CBF/ No 4/18-19/dt.04.05.18 Rs.29.34 
Cr/30 +6 Months        
2.Pac -II :Agt No CE/CBF/ No 5/18-19/dt.04.05.18 Rs.37.46 
Cr/30 +6 Months 
3.Pac-III  :Agt No. CE/Cbe/no.15/18-19/dt. 12.9.18 
rs.13.788 cr./ 30 +6 Month        

6 Date of Commencement of work    For Pac-I & II - 24.4.2018  & Pac-III – 12.9.2018  
7 Name of Contractor  Package I: M/s. VVV Construction Private Ltd., Annai Sathya 

Nagar Main Road,                 
               Nesapakkam, Chennai -600 078  
Package II: M/s. Keyem Engineering Enterprises., Kamaraj 
Nagar,   
                  Thiruvanmiyur,Cheennai -600 041 
Package-II: R.Velumani, Avinashi.  

 

Sl.   

No. 

Name of the work Physical Progress of work  Financial Progress in lakhs  

Scheduled 

date of 

completion 

 

Total Qty 

of Work 

Progress  up to 

16.03.2021  

Balance % 

Total 

Cost 

Expenditu

re upto  

03.09.202

1  

% 

   

 

Physical Progress: 

        

 

COLLECTION  SYSTEM 

        

I Package I  

   

75.50 

%  

Rs.917

0 Lakhs  

5571.88 

lakhs  
 72% 

Package I –

10/2020  ( 

Original) 

03/2022(Re

vised)  

1 Sewer Line (Mts.) 29321 24388 4933 

2 Manholes (Nos.) 1342 1177 165 

3 
House Service 

Connection (Nos.) 
10205 3498 6707 

4 
Road Restoration 

Works (Meter)  
28521 16467 12054 

5 
Pumping Main 

((Meter) 
9569 6985 2584 

6  
Pumping Station 

(Nos.) 
3 

3 Nos. 

completed .  
  

 

Lifting Station (Nos.)  7 
6 Nos 

completed.  
1 

II Package II  

   82.50%  

   

Package II -

10/2020    ( 

Original)  
1 Sewer Line (Mts.) 45314 36449 8865 



2 Manholes (Nos.) 1977 1673 304 03/2022 

(Revised) 
3 

House Service 

Connection (Nos.) 
6795 3098 3697 

4  

Road Restoration 

Works  (Meter) 

Stoneware Line  

35314 34550 764 

5  
Pumping Main 

(Meter)  
7300 7099 201 

6  
Pumping Station 

(Nos.) 
3  completed 

 

7  Lifting Station (Nos.)  1  completed  

 

III 

Sewerage Treatment 

Plant – 8.65 mld SBR 

Method  

1 No 
98% 

completed  
1  

  98%                                          Package III - 3/2021 ( 

(Original) 03/2022 (Revised) 

 

Package – 3 –STP -                

                                             

     

 

 

 



Package 2 – MPS – Vellipalayam near scavenger quarters 

 

 

Package 2 – Pumping Station  5 -  Near mokkaiyur road  - Muniyappan Koil 

 

 

 

 

 

 

 

 

 



Package 1 – Lift station 1 B– Shanthi nagar 

 

 

PKG II zone 4 Trunk main Manhole 572 Rajapuram 

 

Action taken for short term measures. 

As per the recommendations of Joint Committee, it was suggested for the 

Mettupalayam Municipality  to execute  phytoremediation technique  in the major drains 

adjoining the River Bhavani. The construction of wetland system with phytoremediation 

technique which is in the upstream side of  Uppupallam Odai in Mettupalayam 

Municipality limit  was completed.  

 

 

 



Bioremediation Techniques Phytoremediation,                                   

Constructed with Wetlands   

Before Execution 

 

 

During Execution 

 

 

 

 



After Execution 

 

 

 



 

        
 
 

                  Commissioner, 
Mettupalayam Municipality. 

Place: Mettupalayam 
Date: 22.11.2021 


